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Hon'ble M., T,L, Verms, JM
Hon'ble Mr, D.S, Baweja, AM

None for the applicant, Sh. N,B. Singh for the
respondent, states that the relief claimed in this OA has
already been granted to the applicant., In Support of this
he has filed order passed on 28 October 1995, whercby the app=
licant has been reinstated on the post, end the périod from
the date og%}emovallto the date of reinstatement‘ ZZ”EZZn
reqularised, » 4
The applicant has,in this Oﬂ)sought the queshing
of order dated 22,3.,95, and order dated 6.7.l995,:a5nexﬁre A
and B, whereby ¥MX he was removed from service and thereafter
on reconsideration compulsorily retired, The afpresaid order
stands recinded by order dated 26,10,1995, reinstating the
applicant, We, therefore, find that there is no cause of

action for continuing this applicetion, and accordingly

dismissed the same &és having become infructuous,!
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